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Date of Dacision: Gl.Z.95,
CA 536/93
VED PRAVASH SHAPRM:E «sos AFPLITANT .
vV/s.
WITION OF INDI & ORI, vos RESPOIDENTS.
CORAM:

HCM'SLE Mo, GOPAL ImISHMA, MEMBER (J).
HON'ZLE MR, OB . SHARMA, I‘h;.!~IBJ.~.R {(a) .
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PEF HOM'BLE M2. SOPAL IPISHNa, MEMSER (J).

Applicont Ved Prakash shaima, in this apolication u,f= 10

of the Administrative Tribunals Aet, 1985, haz prayed for a
\
direction €0 the rzevondancs kT oonsids ghis caze for regular

appointment ag a Seoup-D employee ander the Chisf Controller
of Accounts, Ministry of Surface Transport, MNew Delhi.

counsel for the parties and
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- Ve havs heard th

3. Thz applizant served as 2asual laboar cn Jdeily wages in
Lt g, . v
the cfficscf Fay and fcooints Cificer (tH), Ministry of Surfaze

Tranaport. a2t Jalpur. The agplicent i3 registered with the
bLmg loyiment BExchange . During the period of his engsgemant from
Decernizr, 19582 to 31.5.1923 hse had pat in more than 206 days of

Since the
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Erployme ot Exchange did not sponsor hiz name, he waz noct called
to aprear kefors the Selecticon Committes for £illing in the
pozt of Chowkidar on 31,5.23. The agplicant thercafter made
representgtion Lut the same was rejected by 2n order dated

27.3.93 (Annevure A=1). On the othzr hand, the responienis have
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stated ﬁhat the applizznt waz | 7 wiager, cngaged for clzaning
of offise, Auasting of furnituars and serving of water to the
memcers of the ztaff. He was not engsged for ferforming the
duties S = Chéwkidar. He was zdvised o g2t his name sponsored
by the Employment Zxchange £or the post of Chowkidar but it was

also stated by them that no gost of Peon was
\
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not donz. It i

sanrticoned due Lo ban.
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4. The applicant hos relied on Annexure A=3, which relates
the
to/genzeral terme and ccnditions for employment of cagual labour.

On +he basis of this Jdcooument, the learned counsel for the
hat

aprlicant urged t the bere fit of sbwviat Eour ysar
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s2rvice 38 casual laboir shoald be azcorded o £he applizant.

It iz true that the zpplicant cerved as a casial laboar in the
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Dffice of re

f

rondent Wo.3 at Jaipar far.more than 4 years.

L3 In view of the fa¢ts and circumstiances stated above, we
Airzct the resgonents £ 2onsider the applicane 'z case for
aPppointment £2 any Sroup-D post in case he fulfils the eligibility
criteria and his case iz covered by the_DPir OM.Ho.49014/18/24-

Estt.(2) dated 7.5.80 acainst a vacancy which may arise in

future.
e This applisation stands disposed of azcordingly, with
no order as to costs. '
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